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Memo No. HC XX1.

~ Communication, Department of Telecom, Sanchar Bhawan, N\ew Delhil

- The Chief General Manager, Assam Telecom Circle, Ulubari ,?Guwahah.

7734 -39

RM. Dtd.oorr 5572?72?.59 »

~ The Union of India, represented by the Secretary to the Govt of Ind1a Mlmstry of

|

The Deputy General Manager (Admn.) Office of the Chief General Manager, Bharat

- Sanchar Nigam Limited (BSNL), Assam Circle, Guwahati.
| The Chief Engmeer Bharat Sanchar Nigam Limited, Assam Civil Zone, Guwahat1

The Supermtendmg Engmeer (HQ) Office of the Civil Engineer(C) Bhatrat Sanchar ngam

he Deputy Registrar, Central Administrative Tribunal, Guwahati Bgnch, Rajgarh Road,; A

Bhangagarh, Guwahati- 781005,He is requested to acknowl‘edfge the fec
following records. This has a reference to his letter No.1 6-3/052-JA/67 I
2007. | '
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| CENTRAL AUMINISTRALIVE ©RILJLAL
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O.a. /XXK-NO.2.95.2002. . . x96x

LATEL OF UECISION.Z27:8:2002........

Sri Basuaram Deka

Y B e .= = F® m s Era 03 et erd e s w o =2 Ema Ges  em

. APPLICANT' (g )

‘ Mr.M.Chanda, G.N.Chakrabhort AT o O LICANT (S
- o - H.Dutta & Mrs.N.D.Goswami. » . .. .. .. . ADVOCATE FOR THe APPLICAMT (S

CSVERSUS..
w o« Inion of India & Others. .. .. . _ .. _ . . . _ _ _R&ESPONULNT(S)
- r . Mr.A.Deb ROY,SL+CtGuaSuCu v oo .. .o o BUVUCAT L FOR Tk

TRESPONDLNT (S)

THE HOW'BLi MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THs RON'BLe MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

1. Whether Réporters of local papers may be allowcd to sce
‘ the judgmsnt - ?

2;; To be referred to the Reporter or not ?
3. - Whether their Lordships wish to sce the fair copy of the

judgment ?

4. Whether the judgment is to be circulated to the other
Benches ' :

Judgment delivered by Hon'ble Vice-Chairman.



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No.5 of 2002.
Date of Order : This the 27th Day of August, 2002.
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICEVCHAIRMAN.

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

Sri Basuram Deka
S/o Late Hataru Deka

Resident of Village Athgaon
P.O:- Hinguli, P.S:- Kamalpur
District :~ Kamrup, Assam.

Presently WOrking as Part time Casual

Sweeper in the office of he CE(C)

Guwahati. « « « . Applicant.

By Advocates Mr.M.Chanda, G.N.Chakraborty
H.Dutta and Mrs.N.D.Goswami.

- Versus -

1. The Union of India
Represented by the Secretary to the
Government of India, Ministry of
Communication, Department of Telecom
Sanchar Bhawan, New Delhi.

2. The Chief General Manager
Assam Telecom Circle
Ulubari, Guwahati.

3. The Deputy General Manager (Admn.)
Office of the Chief General Manager
Bharat Sanchar Nigam Limited
Assam Circle, Guwahati.

4, The Chief Engineer
Bharat Sanchar Nigam Limited
Assam Civil Zone
Guwahati.

5. The Superintending Engineer (HQ)
Office of the Civil Engineer (C)
Bharat Sanchar Nigam Limited
Assam Civil Zone

Guwahati. « « « . Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.

Contd./2
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ORDER

CHOWDHURY J.(V.C.):

The issue relates to conférment of temporary

status in the 1light of the Scheme known asv Casual
Labourers (Grant of Temporary Status and Regularisation
Scheme of the Department of Telecommunication), 1989.
The facts not in dispute are narrated herein £elow :

1. The applicant is entrusted with the work of
sweeping, cleaning of office, washing of floors and
other' miscellaneous work in the office of the Chief
Engineer, Civil Telecom, N.E.Zone, Guwahati
w.e.f.8.8.1995. He represented the authority for
conferment of temporar? status and regularisétion. The
respondents responded to it and by the letter dated
26.4.2001 the Superintending Engineer (HQ) forwarded
its recommendation for taking further’necessary action
to the Deputy General Manager (Admn) pertaining to the
conferment ofltemporary status to the applicant. The
said memo was sent in pursuance to the comﬁunication
sent from the Office of Chief General Manager (Admn.)
D.0.T.letter No.269-13/99/STN/II dated 16.9.1999,
T.O.letter No.l(40)/94/CE—ASM/GH/2384 dated 4.2.2000
and letter No.RETT-3/10/PTVI/III dated 5.2.2001. The
case of the applicant was recommended accordingly. The
said communication itself indicated that the applicant
was engaged from 8.8.1995 on consolidated salary @

ks.300/- for sweeping charged. The applicant was working

Contd./3
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against a Vacant post. Agaihst the Column No.l19 whether
the applicant completed 240 days service in one year,
the
it was shown in /affirmative and the appligant was shown:
to have worked in all working days from August, 1995
till the date of issue of the forwarding letter dated
24.6.2001. At the time of forwarding his application
the applicanf was drawing h.1700/- p.m. for working
more than four hours’per day and getting péyment on
as per the said communication.

monthly basis/ Though the said recommendation was sent
to the competent authority as per ‘forwarding letter
dated 26.4.2001, since no action was taken the
applicant moved this Tribunal for direction for
confirment of temporary status.

2. The respondents submitted its written
statement and did not basically dispute on facts. The
respondents in the written statement admitted that the
applicant was engaged as part time casual sweeper from
July, 1995 and worked upto July, 2001l. It was also
stated that the applicant was paid on hand receipt
(ACG-17) from July, 1995, but from September, 1997
onward, sanction memo were issued as per departmental
procedure to facilitate the payment. Regarding the
assertion of the applicant of working hours 0600 hours
to 1400 hours, the respondents disputed the .same and

stated that he completed his work before the working

hours on each working day. It was also stated in the

\K///Sv//v written statement that the time for sweeping and other

activities is less than 8 hours.

Contd./4
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3. We have heard Mr.M.Chanda, learned counsel

..
19
e

for the applicant and also Mr.A.Deb Roy, learned
Sr.C.G.S.C. for the respondents at length. Mr.Deb Roy
stated and contended that since the applicant was
rendering his service as part time casual labourer he
was not conferred with the temporary status. Mr.Deb Roy
particularly drawn our attention to the Clause -2 of
the "Casual Labourers (Grant of Temporary Status and
Regularisatioh) Scheme" and submitted that casual
workers. engaged for full working hours, namely, 8
hours are only eligible for consideration of temporary
status. Since the applicant was a part timer, his case
was not considered on that ground. Countering the
submission of Mr.Deb Roy, Mr.M.Chanda, learned counsel
for the applicant brought our attention to the Full
Bench decision of the CAT, Hyderabad Bench in
0.A.No.912 of 1992 (Sakkubai & N.J.Ramﬁla -vVs-—
Secretary, Ministry of Communications etc. and four
others) decided on 7.6.1993 reported in Full Bench

Judgments (CAT) Vol.ITII. “=page 209.  The = Full
Bench upheld the decision of Ernakulam Bench of CAT
wherein the Ernakulam Bench took note of Govt. Circular
for the purpose of computation of eligible service,
double the service rendered by part time casual
said communication
laboures would be taken into account. As. per thezﬁ,part

time casual labourer served for 480 days in a period of

two years he would be treated to have completed one

Contd./5
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year of service as full time casual 1labourers. The

Ernakulam Bench held that if in respect of part time
casual labourers the requiremeﬁt of double the service
rendered by full time casual 1labourers would be
stiputalated for the purpose of consideration for
absorption in service. There was no reason why the same
formula would not be observed 1in granting of a lesser
benefit pertaining to temporary etatus. The Full Bench
held that the Ernakulam Bench took a just and equitable
decision to those who was rendering their services for
years together.

4. We have given our anxious consideration on

the matter. On the own showing of the respondents the

- applicant continuously served . from 8.8.1995 till

26 4.2001 ife. five years without any break es.a part
time casual labourer. The object of the Scheme was to
confer temporary status upon those casual labourers who
had rendered their services for a considerable period,
namely the period is treated as 240 days for a‘ﬁhole
time worker. Assumingly the applicant did‘not work like
the whole time workers as mentioned in the written
statement on their own showing the applicant worked, as
per the recommendation, four hours per day and was
getting payment on monthly basis. As eluded the Scheme
was made to dispense jusﬁice eo those casual labourers
who were rendering services without improvement of

their service conditions. In the light of the order of

Contd./6
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the Ernakulam affirmed by the Full Bench, we are of the
opinion that the applicant is aiso entitled for similar
treatment’ in conformity with justice and equity. The
respondents are accordingly directed to take hecessary
steps for confirment of temporary status to the
above

applicant in the light of the observation made /and to
pass appropriate order as per law as expeditiously as
possible preferably within a period of two months from
the aate of receipt of the order.

Subject to the obseryation. made above, the

application is allowed.

There, shall, however, be no order as to

costs.
\C;(_Lgbuﬁk/\va tr~_~——f”——*\w/
( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

Application under Section 19 of the administrative Tribunals act,
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Sri Basuram Oeka

/0 late Hataru Deka
Fesident of village athgaon

FoO. HMinguli, P.8. Kamalpur

Gistrict Kamrup, Assam

Presently working as Parttime Causal
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The Dsputy General Manager (admn. Ty,
Bffice of the Chief Gerneral Manager,
Bharat Sanchar MNMigam Limited,
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Bharat Sanchar digam Limited
pmmam Civil Fone

Giuwahati .

GETSILES OF THE ARPLICSTION

Particulars of order against which this acplication is

made ,

This application iz made by the applicant for non

ation of hiz representations for granting him the

et its and faclilities of temporary status as emtitied.

under the scheme naned as ""Casual Labourars (Grant of

Temoorary Status and Re Scheme of the Department

of Tal&mommunim&tiomﬂ.lﬁ%@? and alzo praving for & direction

dpon the respondentes for regulatistion of the service of

the applicant and For grant of tenporary status.

315w Rim petis
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4.2

4.5

Jurisdiction of the Tribunsl.

that the subject mat

The applicant

application is well within the jurisdiction of this Monble
Tribunal.

g

Limitation.

The applicant further declares that this application is
Filed within the limitation prescribed under section-Z21 of

2 fsaministrative Tribunals act, LPEL.

4.1 That the applicant iz & ocitizen of Indias and as such

tions and privils

i 7]
&
::
,_.
:*

e s entitled =cl to all the rights, prot

as quarantesd under the Constitution of India.

That vour applicant wes initially appointed as Casual

sweeper in the office of the Chisf Enginesr (Civill), s

Civil Zone, Guwahati in the month of August 1995 against a

ot

regular vacanoy and continuing in the sald office as Casua

Sweapar t111 date.

“th + b

That it

wiork of Swe cleaning of office, washing of floors and

other miscellansous  work since his joining in the office o
the Chief Bngineer, civil Telecom, N.E. Zons, Guwahabl with

5,1.998 1t im e

rant bto mention here that

From time to time against the wacancoy

sanchion was oony

- the engagamsnt of

and for suthorisation of pawmns

the applicant by the office of the Chief Engineer (Civil),

Telacom, N.E. Zone, Guwahati. The spplicant normally

affice ar 0&6.00 Frs. in the morning and used Lo work upto

and every working dav. Initially the

14.00 hrs

2 qs “ ‘F\‘*:"/L D eeq




4.5

pavinent was macde to the applicant at the rate of Rs.

per month. Thereafter it was enhanced to Rs. 10004 to

1500/~ par month. However, subseguently the wages has been

ravised by the respondents. Mow the applicant is

receiving wages © Rs. 1700/ -per month. Sanction from time

evident From Ssnotion Memo snoclo

o time would b

SBinmexurs 1 oseriss regarding the rates of wages to ths

aspplicant

wto and

e Few Copd

the @ams are marksd asAnnexure—1

That the job which is entrusted to the applicent is of

.....

parmanent nature. Thersfore the applicant approached tThe

ondent authority For grant of temporary status From tims

cinent to mention here

to time bubt to no result. It is per

that in some of the Sanction Memos although thers is a

mention that pawment of wa s omada ko the applicant on

but in fact the applicant ﬁmrmally

and working

dischargsd the duties like other casual worksrs

period sometime goes bevond 8 hours. Howsver the applicant

sitation carriesd out btk duties with the

wWithout any be

expechation that the authority would be Kind snough to grant
im temporary status at some point of time as a reward of

his  hard and sincere work.

to mention hare that the local authorit

were kKind enough to take up his case Tor consideration

arant of termporary status and they hawve duly rﬁ'wmmend@d

Tt
iz

status under the relsvant scheme.

to the higher authority for grant of temporary

also submitted representabionz on

That the applican
Jizuonoo and also on 30.8.2001 praving inter alla for

]

antation ds

grant of temporary status. The rapr

Pedia pam p e




G 122000 was addressed to the Executive [nqxnwe (Hors. 0,

Office of the Chief Enginesr, BSNL, Assam Zon@m Buwahati and

the DG

the repre

(admn) , office of the Chief General Manager, BSHL, Assan,

“

Circle, Guwahati. In the afaor snhations the

applicant categorically stated that in spite of the heawy

load of works which include Sweeping of 20 rooms, ludninq

aphones, & computers, 9

A

noto swesping ﬁf Bairage and

L8 tables, 78 chalrs,,
P aasanuit A SRS e

g into the management of

g of drinking water tu tha office

ing of windows and sweesping and cleaning of

20 office rooms alzo entrusted to the appli Jﬂt in addition

tog the other normal works, but the Pi&*ﬂudﬁutw SR 0
paying only Rs. 17004 as wages per month. It is further

{hed-
tations ke he

dd repres

stated by the applicant in the
iz facing esxtreme financial hardships to support his family

which includas his wife and children. Howewer, the

rasponden ts in pursuance to the afor

duly recommended the cease of the applicant for conferment of

tamporary status to the applicant by the office of the Cf

sam Civil Fons, Guwahati vide letter

Enginesr (Civil)
bearing Mo, Lino) /2000850 60/672 dated 26.4.2001. The said

sommgndation along with detailed particulars containing

servics records of the applicant forwsrded w EHDeputy

General tManager (Admn), office of the Chief General Manager

B3NL, Ulubari, guwahati, way back in april 2001, but
surprizingly no further action iz intimated to the applicant
for grant of t@mpmrmry atatus .

Aocopy of the representation dated 26.12.2000,

ECLBLZ200L and recommendation letter dated 26 .4,

&s Annexures-2,3, and 4 raspechivalw.,

PiSu pam Dehs
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o

the applicant  has already worked

more than & years that too without any break. It is

categorically submitted that the applicant has performed his

duty more than 240 davs in vaar since his
@ngaganant and hazs bsen atbending to the jobs of regular

nature which have bsen doing by regular Marzdoors or othsr

asual workars working under the respondents which would be

pa—y

evidant from the A led particulars ene

HL.7.2000 along with the recommendation letter da

LA 2000,

That the Department of Telecommunications formulated a

schene for conferring Temporary Status on casual labourers

who re currently employved and have rendered continuous

sarvics Tor at la o vear. The scheme is named as

““Casual Labourers (Grant of Temporary Status and

)

Fagularisat which became effective from

1.10.1%89., The provisions of Temporary Stabus lald down

-
.

under Paragraph 5 of the sailc

TR z

5. Temporary Status

i Tempoirary status would be conferred on all the

casual labourers ourrently emploved and who have

2 a continuous servicse of ahb st one

rand

wear, out of which they must have been engages

¢
g T PN . ¢ T o e pien 3 1
on work for a period of 240 days (206 days In

IS 2 P oy e JROSRN >SORN i P U GRS <ol SNy 3 o o
he case of offlces observing five days wesk).

5

Such casual

Temoorary Mazdoor.

Such confermant of Temporary status would e

,—-
fa—
=

E—

without reference to the certain/avail

regular Group T07 posts. No changs of dut

oo L

g vIN

B"S‘M RW pofee

—
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' mm of the above provisions, the applicant of this

im Fully entitled to get ©

he s currently emploved and has been working for a long

pariod of mors than 6 wvears by now, working continuously for

OO davs or more per vesr 83 evident from the records.

sted that it is clearly evident from the

That it is
arved mors than

ng paragraphs that the applicant has

for 240 or more in  each

& wears, rendsring
calendar vear and as such he has fulfilled Aall the

eligibility criteria for grant of temporary stalus as laid
down under Pare 5 (I3, (110 of the Casual Labourers (Grant
frained

of temporary status and reqularisati on)Schens, 1
by the respondent Department. It iz relevant to mention hér@
that all the casual workers similarly situated, have been
granted the temnporary shatus by the respondsnts but the

et applicant having the same merit, has

claim of the pre

:cl by the respondesnts thus depriving him of

not been cons s

his legitimate rights and benefits which the othar similairly

situated casual workers have besen snjoving. Such action of

Lands

o A

is arbitrary, discriminatory, wiolative of

Tha ra
article 14 and 16 of the Constitution and amounts Lo unfair

Labour practicos.

: and For the ocauss of

That this application is made bonafid

Juatics.

Crounds for relief(s) with legsal provisions.

,,,,,

For that the applicant has acoguirsd & wvaluable and

atus in terms of

legal right for grant of temporary

“frasual labourers (Grant of Temporary Stays and

qularisation) scheme, 19897 of the Respondent

Department.
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[
e od
!
!

dhe applil

@ WO NI A

without any braalk and rendaring

iy g ol

sl e nunbar of EAaly

L}

ity oriteria for grant

laid down un bl Sohemes

For tThat thse wor

arnd

of arant of tomporary

ot o other similarly

workesrs Including even tho

wh joined afits

Al

i‘:"' o

For that the Judgment and order dal

-

i O.s. Moo 100 of 1997 by this Hon’ble Tribunal

supports the arant of temporary status in fawvolr of

]

For that whe

o

India and amounts o unfair

i
T
arnd Tother

ranEchy Than

ntations da

¥

cutive Frgin

er, (hdmn ), OFfice of the

am Fore, Wlubari, Guwahatl and to the

BISW RIM pems |

LA S
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Dgeuty General Manager (Adwn), officz of the Chief Genersimancer,

*;NL" AsS Circle, Guwahati with & prayer to grant the temporary

-~

atus and regularisation of his services but with no result.

Under the compelling circumstances he is approaching th: Hon hble

Hibunal without awaiting the disposal of the sald repressntation

tters mot previously filed or pendinag with any other court or

Inibunal.

Q!

Dol

S S S
= et

3%

o
2

T‘fa““ S

2 applicant further declarss that he had not creviously filed

e

iV awplicationg Writ Petition or Suil regsrding the matber in

tapect of which this applcation has bsen made before any court

gny other authoriby or any obther Bench of the Tribunal nor any

ach spplication, Writ Potition or Suit is pending before any of

Cem.

ief(s ought for

-

¢

der the fachts and cirounmstances stated above, the applicant

3

Aubly pravs that vouir Lordships be pleased to lssue notice to ths

0

Copiondents 10 show cause as to why the reliets sought “or by the
cplicant shall not be granted, call for ¢he records of the case

hd cn perusal of Lhe records and after hearing the partiss on Lhe

Buzs or causes Lhat may bs shown, ke plsacsed to grant the

cllowing reliefs

L h the rezpondents be directsd to confar tomporary t us
o the applicant in terms of the "‘Casual Labourers (Grant

of Temporary Status and Reoularisation) Schame, L9989 Framed

by the respondents deparitment with imnadiaie ef faect.

-5 To pass any other order or orders as desned fit =nd propsr

by the Hon"blzs Tribunal .

LA Costs of the épplication.




\;’

|

ourneg pendeioy of

Dreriedinieg

ot iog lars

5y

L

following o

N T T T T S S

Vesiwdenoy of

apprl teatron

10

s aoplication, bhe applicant prave For

disposal of

1

chiv wiondlication shall nob e &

i

oint Lz aoplicant on

el Toabion an obse

i led throuah Sdvon

Tt

Lhe posi as oroaved for.

iy

PO,

iL) Datbe

o
L)

Pia

¢

of

T Fsued

Pavable

sl

N

From

b

List of enclosures.

¢

N,

R

il

s ted

i

L.

66 370465
: )G 2282,
L 0L, Duwahat .

Guwahati .

Pesu raem peft



o 1, Sri Basuram Deka, Son of Late Hataru Deka, aged about Z4
I .
vears, resident of village Athgaon, P.O. Hirguli, P.S. Kamalpur,

u

zper im

S l he i - 0 y - g e " e T N e ey "y
Gistrict Kamrup, Assam, Pressntly working as part tims Casusl
thé affice of CLE(C), Guwahati do hereby verify that the statemnants mads

inParagraph 1 to 4 and & to 17 are true to my knowladge and those made

sl Any

yal advice and I have not suppres

indpar&qwﬂph 5 oare trus to my le

material fact.

the LEkh day of

1 . N - .- o - -
: tnd T aiagn this wverification on this

Desswmber, :‘;«‘t%lﬁ/mb

1349 ¢4 R2A p otta
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annexure-1(Series)

GOWT. OF 1MDTA

DEPARTMENT OF TELECOMMUNTICATION

QFFTICE OF THE CHIEF ENMGBIMEER (o), NORTH EAST ZOME, GUWAHATI.

Mo .1 (14)97/CE-NEZ/GH/ 337 Dated 1.12.97

SANCTION MEMO

Sanction of the Chief Enginesr (), Telegcom, MH.E.
zone, Guwahati is hereby conveyed for grant of Rs. 1000/~

(One  thousand) only as

to Bhri Basu Ram

o -

Deka., Sweeper for the month of Movembar 1997.
The expenditure is to be debitable to the Head of

Socount “Wages”

i":.; d ,'f e
Fwecutive Enginesr(HR)
Gfo the Chief Engineer(C),
HOE L Zone, Teleacom, Guwahati~-7.
Copy to:
1. The Executive Engineer (C), Telecom Civil Division,
Guwahati .

@ The accounts Officer, Telecom Civil Division, Guwahati.

&, The Cashier, 00 the Chief Enginesr (0), Telecom,

HLELZone, Guwahti.
4. Shri Basu Ram Daka., Swasper.

Sd/- Illegible

ecutive Fngineer(HQ)
GOfo the Chief Enginessr(C),
~om, Guwahati.

plLELSone, Ta.

‘\?37‘5‘/\ RaMN Detre
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annexure-1(Series)

GOVT . OF IHDIA

CEPARTMENT OF TELECOMMUMICATION

OFHIEF OF THE CHIEF

-

EMNGIMEER (),

Mo 1 (14)97/CE-NEZ/GH/ 345

Sanction of th

Guwahati is hersby conveysd for grant of

thousand) only as Sweeping charge

penditur

it Thages’ .

o

CThe Executive

-
1

Guwahati.

shiier,
LE L Iong, Guw

Shiri Bazu Ram

MODRTH EA3T ZmMEm'&UWﬁHﬁTIN

Dated Z.4.1998

SANCTION MEMO

e Chiaef  Engin

& o
2350 R P

diEx L D]

Telaecom, M.OE.
Rs. 1000/~

Shri Basu Ram

!
Deka, Swseper for the month of March, 1998.

& iz to be debitable to the Head of

S~

Ewecutive Enginesr (HQ)

0Of s the

LB Eoneg,

Enainser (00,

Chief Enginessr{C),
Telacom, Huwahati.

Of ficer, Telzscom Civil Division, Guwahati.

070 the Ch
ahti.

Enginesr

Daka, Swespar.

Sd/- I

£
Ofo the
L E L Eona,

(oY, Telecom,

llegible 2.4.%98

wecutive Engineer(HQ)

ief Enginesr (T,

Talecom, Guwahatl.

[BrSU Ram peler



Annexure-l(Series)

i GOVT . OF THNDIg
o

; : DEPSRTHENT OF TELECOMMUNTCAT I OM
fOFFICE DF THE CHIEF EMEINEER (), MNORTH EasT ZOME ., GLWEHaTT .
|

k]

|

i T T A i T At d £ , v
: Mol (L4197 /CE-NEZ/GH/ 667 Datead 79
| 1

!

SANCTION MEMO

Sanction of the Chief Enginessr (),

2, PMLE

i o, Lo 2 E
&Dweﬂ Guwahati s her
¢ -

By conveved for girant of R, 1000 7~

[One thousand) only as Swespi

as Basu Fam

epEr for the month of June, 1999

¥
L o

1 The expenditure is to be debitable +o

the Hesd of

1
H
I |
1

2 Enginse;
FEnginesr (o
ZOm, Guweabet

Cmpy Lo

it

; s Ly Telecom Civil Division,
Guwahati.

Yo | The Executive Enginesr (O

. [ .. e e . - ) s
et The accounts OFffFicer, Telecaomn Civil Division, Gillwa hat i,

& The Cashier, 0/0 the Chief Frginesr {cy, Teleocom,

L MLE.Zone, Guwahti.

. Shri Basu Pam Daka, Swesper

LI~

; _‘*—“13‘9‘1'“““.‘2{( m p zz(.( 9
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annexure-1(Series)

GOWT. OF IrDIaA

DEPARTHMENT OF TELECOMMUNICATION

FONE, GUWEHATI.

ICE OF THE CHIEF EMGIMEER (o), MNORTH Ef

&
@
N
joX
¢
i
¥
o
L5
I
5]
o]

ML L (14197 /CE-NEZ/GH/ 785

SANCTION MEMO

Sanction of the Chief FEngineer (C), Telecom, M.OE.

e, Guwahati is hersby conveyed for grant of Rs. 1000/~

rhousand) only as Swesping charge to Shri Basu Ram

SMmfmﬁr For the month of July, L1998,

o f

——
)
-~
o
p=
i
z
'
&3
7
o
.
b2
]
i3
o
o)
0
x
E33)
&
&

The sxpenadlturs is T

| Sd/ -

Fusocutive Englinser (HI)

O/ the Chief Enginesr(D),
FLE L Fone, Telecom, Guwahatl.

mivil Division,

Guwahati .

The aeoounts OFFicer, Telecom Civil Division, Guwahati.
The Cashier, O/o the Chief Enginesr (C), Telecomn,

HLE L Fone, r.I%ui»J.;'e:.hti.=

Shri Basu Ram Deka, Swespair.

Sa/- Tllegible 5.5.98

[ ntive Enaineer (HD)
/0 the Chisf Engin ;
pLE L Fone, Telescom, Guwahaitl.

12TS U AT peprq
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annexure-1(Series)

GOYT. OF INDIA
CEPARTHENT OF TELECOMMUMICATIOM
EMGIMEER (o), NORTH EAST ZONE, GUWEHATI.

QFFICE OF THE CH

Mol (14197 /CE-NEZ/GH/ L6 Datad 5.1.9%9

Sanction of tne (o), Telecom, MOE.

-

one, Guwahati is hareby convaeyved for grant of Rs. 100G, -

fone thousand) only as Swe ~haroge to Shri Basu Ram

aper Tor the month of

Oelka, Su

The ewpsndibure is to be <

Aocount CWages

Gfo the

HLE L Eone,
Copy o
1. The E:

sutive Enginser (0), Telscom Civil

Ulwuha
o The accounts Officer, Telecon Civil Division, Guwahati.

A, The Cashier, O/o the Chiesf Eng sineer (0, Telecom,

&4, Shri Basuy Fam Deka, Sweepear,

Sl Tllegihk
Fxacutive Engirawermﬁ
/o the Chief Erginesr{D),
| E . Fone, Telecom, Guwahati.
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ﬁnnexure‘l(Series)
GOYT . OF IMGI&
OERERTHMENT OF TELEEGHMUHIE&TIQH
OFFICE OF THE CHIEF FREIMEER {ch. NORTH BEasT FOME G aHaT L.

Mol (14)97/0 CE-NEZ/GH/ 110 Dated 1.2.99

SANCTION MEMO

sanction of the mhiet  Englnesr (), Teleco

-

ﬁmnaﬁ'&uwahati ia heraby conveved Tor arant of e, 1000/

{One tnou#wndl only &% Guaepning chardgs to Shirl Basu Ram

,
iy
s
o3

Dk gwaaper for the month of January 1599,

The expenditurs e to be dsb table to the Head of

account “Wages .

S
Koty e thlﬂﬁwr(hul
/o the C jef EH%lHﬁﬁffb)q
pUE L Fone, Teleoom,

Gy T

L. The Exscutive Engineer ey, Telecom civil Diwvision,

Guwahati. '

=

ion, Guwahatl.

jd

; The Accounts OffFicer, Telecom Cawvil Diws
&, The Cashler. ofo bhe Chief Enginser (Y, Telecom,
L E L Sone, Guwahti.
4. Shri Basu Ram Delka, Sweepa
g/~ Illegible

Ewmoutive ﬁn@iNer(P
Ofo the Chief Enginae e (O
L E L Zong, Telecom, Guwahatl

;,_.4».._/,:_}
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Annexure-1(Series)

AOVT . DF INDT A
CEPERTHENT OF TELECOMMUNTCATTOM

OFFICE OF THE CHIEF EMGIMNEER (o), NORTH Eas FONE, GUWAHATT .

T IA fld)??ﬁ@ﬁ“%ﬁﬂfﬁHﬁE Dated 4.3.99

SANCTION MEMO

Sanction of thas Chief Enginesr (C), Telsoom, MN.E.

one, Guwshati is herasby conveyved for grant of Rs. 1000, ~

(One thousand) only as Sweaping chargs to Shri Basu Fam

Ceka, Sweeper for the month of Fabruare, 1999,

The expenditure is to be debitable to the MHesd of

k]

Pocount “Waoes®

Gl f

Executive Enginesr (HR)

Ofo the Chief Enginesr(C),
MoELZone, Telecom, Guwahati.

Copy tox

-

(CY, Teleoom Civil Division,

-

Division, Guwahati.

. The Cashier, O0/0 the Chief Enginser (), Telscom,
HMeE L Zone, Guwahti,

4

" Shiri Basu Fam Deka, SWespar

H.5.99

Enginesr (HD)
Engineer(0),

om, GHuwahati.
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GDYT . OF IMGIs

"

, OEPARTMENT OF TELECOMMUN
OFFICE DF}THE CHIEF EmMGINEER CIVIL,

Pyl (14197 /CE-NEL/GH/ 915

SANCTION MEMO

CSanction of

»

MORTH EAST

Engineer

annexure-1(Series)

TCATIONS

FOME, GUWAH&ETT .

Dated 16.6.99

3

() Telaoom,

k-l

ons,  Guwahati s hereby convaeyved for grant of Hs. 1500 /-

o

RN

(One  thousand  five hundired an Ly

including wet cleaning twice 2

Ceka, Swesper wW.e.T.o L.o4.1999

-

1

ez

The expenditurs it

k-4
=

ades

Scount W

Sl
Q)0
Telac

Gy

mornth

iﬁt"ndinq Eanné%r{¥MJ
e L
L
i,

A= Sweeping chargs

o

FEm

Shri Baszu

m}l """ to the Head of

S/~

R

%”&ggwnw%

o Fhe Fxaoubive hnqln“& (), Telescom Civil Division,
Guwaheati.
. The ﬁmcouﬁta 0fficer, Telecom Civil Division, Guwahati.
., The Cashier, O/fo the Chief Enginser (C), Telecom,
PLE L Eone, Guwahtim
o, Shii B Ram Deka, Swaapsir.
S/~ Tllegitle

(J S0
Te

Uﬁmftﬂfxﬂwlﬂq
Jf: h &
Tecom,

Engineer (HO)
Chief EnginessriC),
ELZone, Guwahatl.




annexure-1(Series)

GIYT . OF IMDIA
CERPERTHMEMT nr TELFECOMMUNTCATION
OFFIC& OF THE CHIEF EMGINEER (23, MORTH EAST ZOME, SUSHAT T

P 0 (1479*' MEE S GHS 595 Dated 4.5.99

SANCTION MEMO

Sanction of the Chief Engineer (G,
wone, Guwahati is hereby convevaed Tor grant of Rs. 1000 -

swesping charge to Shri Basu Fam

LDrne thougand] only a:

Daks, Sweepsr for the month of april 1999%.

The expenditure is to be debitable to the Head of

T ‘r.nmt

Sl
F1an«@r(Hm)
Eie T l o J "
n]iiie Auwdndfl_

Gfo t hw Ch
L E L Eone, Tel

"{‘i
*J

“ive Enginesr (0), Telgcoom civil Division,

© Guwahati.
s The foocounts OFfficer, Telecom Ciwil Division, Guwahati.

e

O
fer, O/o the Chief Engineer {0, Telsoom,

\

Guwanti .

Ram Ll nwﬁﬁpwr,

fx
fm the
pd LB L Sons,
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GOVT . OF IMOT&
(& Government of India Enterprise)

QFFICE OF THE CHIEF ENGINEER (C),A834M, GLWAHATI-TE1007
MoL 1l (14)2000/0E-ASM/GH /20 Dated 5.10.2000

SANCTION MEMO
Sanction of the ﬁup@rint@ﬁdiﬂg Ernginear (HRY, O0/0 the
Chief Fngineer (C),BSHL, #ssam, Guwahati iz hereby conveysd
for grant of Rs. 1700/~ (Rs. 0One thousand seven hundread)

only as  Sweeping, cleaning and moping chargss (Part time

o Tor tThe montle of

)

bazis) to Shri Basu Ram Deka,

Septembear, 2000,

Sd /-

Fxeoutive Fnainser (M)

Ofw the Chief Enginser(),
' KSML., Gssam, Guwahati.

Copy Tos
1. The gocounts Officer, Telecom Civil Diwvision, Guwahati.

......

Shri Basuy Ram Deka, Swaspai.

PR
3
z

LAY

. The Cashisr, 0/0 the Chisf Enginesr (C).,BSML, Assam,

Guwahati.

Exacutive Enginesr (HQ)
/o the Chisf Enginesr{C),

HLELFone, Telaocom, Guwahati.
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GOYT. OF IMDIA

(& Governmaent of India Enterprises)

.

OFFICE OF THE CHIEF (C),AS5aM, GUWAHATI-781007
Mol (147 2000/CE-ASM/ GH/ 190 | Dated 3.11.2000

SANCTION MEMOQ

Sanction of the Superintending knqlnw;i (HRY, 00 the

sam, Guwahati iz hersby conveved

for grant of Rs. 1700/- (Rs. One thousand seven hundred)
enly as Sweeping, oleaning and moping chargss (FPart tims

%za'ig) to Shri Basu Ram Deka, Swe for the month of

thmbﬁra 2000,

. B0
s HG)
bﬁqlﬁ&.ﬁfc)ﬂ
i, Guwahati .

\

Lo The Accounts OFFic on, Guwahatl .

Ram Deka,

"“.,,,p, - 1»."\..”"',”’»;

o Ofo the Chief

CGuwahati .
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GUOWT . OF TROTS
(& Government of India Enterpriss)

QFFICE OF THE CHIEF EMGINEER (C),0554M, GUWAHATI-TEL00T

oy L fldeQGOﬂCEﬁSM/GH/5635 Dated 4.9.2000

SANCTION MEMOQ

Chief Enginesr (C),BSHL, @éssam, Guwahati  is hereby conveyead
for grant of Rs. 1700/~ (Rs. One thousand seven hundred)
only as Sweeping, cleaning and moping charges (Part time

g for the month of

basiz) to Shri Basu Ram Deka, 9w

faugust , 2000,

Frainsar(HR)
Engin

i
Eng
m, Guwahati.

Copy ko

ision, Guwahatl.

1. The aocounts OFficer, Telsoom

x
Hem

3

Al Basu Ram Deka, Swagpar.

K Thae Cashier, 0/0 the Chief Fngineer [(0).,BSNL, Assam, .

el sy

Gumahati.

S~ Tllegible

e
H

soutive Engl
O/ Chief Enginser{C).

FLE L Fone, Telecom, Guwahati.

w3t g




- GINWT. OF IMNDIA

P LA Government of India Entaerprisa)

~
i
]
-t
i
§
it
Nt
_4
ﬁ

EMGINEER (C),A858M, GUWAHGTI-781007

5

Dated 3.01.2001

‘ SANCTION MEMO

Sanction of thes Exscutive Engineer (HR) ., OJ0 the Chief

Asmam, Euwahati

is hereby conveyed for

grant of Rs. 1700/~ (Rs. One

thousand saven hunar d) only as

Sweeping, cleaning and moping charges (Part time basiz) to

Shri Basu Ram Deka, Sweeper for the month of [

cenber 2000,

PR

N it ive gin%ﬁ

jinee

Copy bo:

1. The Accounts OFFicer,

com Civil Division, Guwahati.
2.0 Fhri Basu Ram Deka, Swesper,

I Thm‘caghi@“

]

0 CBENL ¢§$dm
Guwahat )

. V

Sl Ill%giblm AL 000
i

‘xecutive Enclnﬁa (He
Ofo the Chisef Engineer(c),
HOELEone, Telecom, &uwanvll

L
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GOWT . OF IMOTS
(% Bovernmant of India Enterprise)

(C)LASSAM, GUWAHATI-T looy

OFFICE OF THE CHIEF ENGIMEER
Mol (1412000 /0E -ASM/GH/ 1048 _ Dated 6.08.2000

SANCTION MEMQ

SGanction of +the Superintending Eﬁgin@er’fHQj“ 00 the

sam, Gumwahati is hereby convayved

Engineer (0),B8MNL, A
for grant of Rs. 1L7oo/- (Rs. One thousand ssven: hundred)

»ing, cleaning and moping charges (Part timea

baziz) to uhr7 Basu . Ram Deka, Sweepar for the month o f

July, 2000,

Sd/~
Enainaser (Ho)
2t Engineer (),
B3NL, Assam, Guwshati.

Copy to:
Lo The Accounts OFfficer, Telecom Civil Division, Guwahati.

. Shiri FBasu Ram Daka, Sweepsar.

F. . The Cashier, 0/0 the © hief Enginser (C),BSH

Guwahati.

Sd/~ Illeaible 4.w.2000
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Fiim

sri Basu Ram Deka

Guespar

(/o the Chief Engineer (),
(oM., ASSAam Ciwil fons,
Ulubari, Guwahati.

Ter

Ergineer {HE (admn )
Z naglneer,

sman LOone,
Gumwahati-7FE100Y

The
G/fo T
Ersil .,

-

luuhmrl

{ THROUGH PROPER CHAMMEL ]

sment in TSM

Sub x ’Praw-r For

1 hawe the honour To submit rn@ Following Faw lines for
wor kind consideration and fa wourakle ordear

1 That [ hawve baen performing tha duty of fourth arads
emplovess aa,ax Sweepsr  1n YOur esteened offics since
Tat July 1985 on Cazual basis.

@ That 1 have since been ~arforming my  sundry aut
asasigned to me by your affice and I may ba permittad Lo
mention that in spite of tha hwav” load of work which
includess  swesping 20 rooms, cleaning 28 table, 78
chairs, 31 telephonass, 8 computars, Sssping batn rooms

9 nos.) toilets (8 Nos. Yoawesping

exectting my duty too the utmost:

affice staff dailvy. Opening  of the windomws,

©

the ceiling of 20 rooms OF the office ars

e

worlk that hawve been assigned to me. It i neadls
mention herse that 1 am trying to perform all the duties

of my ability.

with prrf““inon bo hhe b
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,

A, That T am & very poor pairson having a Tamily of a Wi Te

and  three children and  your honouic  would  Kindly

T am undargoing  great Tinancial

appreciate

hardship in maintaining my Family with my humidle salary

af Rs. 1700/~ only per mnonth.

I eray bhat your hoarour

Under these oA e MS LA

may Kindly be pleased Lo consider my ©

TaM status  as  has  baen done  to othsr fourth Giracle

mp oy ees

Youra faithiully,

Jék/}?kdw\ ‘ Sd/~Basy Ram Deka
- * .



« 2

i ]
ST L.
f

Chisef Engineer (C),
sam Civil Zone,

Th@ Naputy uknﬁrm“ janaqger (fdmnn.)

0/o the Chief G g

BSNL . Assam Birmlem
_Guﬁahatxﬂ

AGE

{THROWGH PROPER CHAMMNEL )

£
o
[
T
o
o
g
i

{Praver Tor conferment of TSM St

P
e

With dug respec it im to inform you onoce Al I am

working in the 0/o the Chief Engineer(C), BSNL, Civil aAssam

Guwahati with effsct fraom F/95  and oy

; " : ,
fmqward&d b guperintending Ergineer [HRY, 0/0 the OChief

Engineer (C), B3N, Civil @assam Zons, Guwahati letter

P, L (quﬁjmﬂu1gtt ~pEms et dated o7 04,2001 with  dus

\

recotinendation.
¢ In this connection I have the honour to stats that 1
|

fave fulfilled all the requisite conditions for con facinant

af T.5.M. status as per ragulrement of 1989 ‘*Régularisation

of . Casual Labour Scheme.”

"In this *1h|Jm“”anc&3 T fervenily appsal To you for

v for confermant af T.S.M. Status at

considering my Cas an

whall ever pray.

of kindne

i

wally date for which ac
vours faithfully.,

Gd/-Basu Ram Deka

B
s




- BSNL,Assam Circle,

. e -
¥ gl

BUARAT SANCHAR NIGAM LIMITED {(BSNL)
- ' (_/_\_“G.(_J_\_'_g_s;u_q;_g_r_lj _of India Fnterprise)
OERICE O FUE CHIE NG EER(Cy, ASSAM CiVil, ZONL,
MITRA BU FLDING, ULUBARY, UWA‘II/\'I’I-?BI007,,

O/o the Chicf Genera] Munager,

No:-1(10)/200 L/CI-ASM/G I g | - Datedi-+'(..04.2001.
S T ' ‘ , o
- ‘The Deputy General Man:ngcr(A’dmn.),- . A é N ‘ﬁ \

Guwahali. '

Stb:- Conferving T.S.M status (o l’urt-t_imc Casual worker-case of Sri Bisu Ram
Delin, o

Reli- M Your letter No:-RLi'l'fl‘-f;/l()/,l"l' NI/ dated:- 05-02-2001

v (1)T.0.letter No:- 1(40) 94/CE—ASM/GI-—I/2384 dated:- 04-02-2000

— (HDOT letter No:-269-13/99/STN/IL dt. 16;0,&99!(90;))' enclosed)

In continuation of (his office letter even No:-2384 05-02-2000 ond refercnce (o
the above cirenfurs the case of Sri Basu. Ram Deka pari-time sweeper alongwith

- Anncexure- working in the (/o the CEOBSNL, Assan Civil Zong, Guwahati on (he ]
“above mentioned subject is forwarded wvith duc recommendation for taking further
"' nceessary action at your end please. ' - - :

En‘clo:-As. abové.

Wz
: AN
Supdt. Enginccr(“()),

- O/o the Chier Engincer(C),

BSNL;Assam Cxivil Zone, " -

Guwahati. 3 r- : /
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(Particular of Purt-time Caspal Babonr{bweeper) who baye completed 249 dnys 38

on A1-07-200.)

Sub-division :-

(Sce note | below)

"Division - o
Cirele CHEC)BSNEGrnwabiati,
- one Ce-Assam Civil Zonoe.
St | Particulars
NO' - - bt e e - o
l Name of the rart-time Casual worker, Sri Basu. Ram Dcka

apainst the qc\m.txonud but vacant post if so

2 lather’s name Latec Hataru Dcka
3 | Date of birth 01-01-1980
4 - | Full Postal Address Vill:- Athgaon. P.S: Kamalpur
E 1.0:~ Hinguli, Dist:-Kamrap,
L v State:-Assam
5 Educational Qualification : Passed =VII. _
6 | Whether-worker was engaged through ™ Direct Hand recexpt through ACG-
empolyment exchange or dircctly 17.
7 Other qualification like DIN/A )
typing.shorthand computer-operation, driving
cte, '
8 Date of initial ulbug,um,ul witl the 8/95
Department(since working) — L
9 | Name of the AE who engaged the worku Sri AK.Sur. Scction Officer,
_ | initially for the first time. 0/o the CLY(C),Guwahati,
10 | Namc of the EE who passcd the ln st vouuhcr‘ Passed by Sri V.K. Jum, SE(11Q),
| for paymerit to the worker
11 | Name of the AO who first time relcased-the 'D/N/A
payment to the worker ‘ .
12| Caush voucher No.date & aunount for ficst. Vr NQ:‘{I dated 08-08-95 @ 300/- -
time paymet.t (three hundred only) for sweeping
A : : charges.
13 | Whether the casual worker is still being Yes..
continued,if not then what was the last date
of his/her working . ,
14 | Name of the AE at the time of the D/N/A.
‘termination of the casual worker L
15 | Name of the EE at the termination of the =~ | D/IN/A.'
N casual worker U
“16° | Name of the AQ at the time of lcumnutnon D/IN/A,
17 "Spcuhc nature of work being, d(mc/hy the Sweeping, ,olc,amng of office. .
A4 | casual worker 1| Washing of floor cte. '
18 | Whether tiie worker was s been uquu,c,d

| Vacant post.




Whether the worker is willing for temporary
Status in Group “D” catepory.

please mentioned the designation of such O
19 , P Yes. | S e b T
‘ | Whether the worker completed 240 days 8/95(D.OW) | beenpaid nonthly
service inone year(calender or otherwise iff 9(- | basis e has
s0 please mentioned the periods( giving 97. worked ool
dates) between which the worker completed | gg. \';'(51'1-:i)l§1 days from
240 days service in 1 year 99- RIS ey il dnpe
S 2000- |
20 ¢ S Hand receipt '
Modc of employment i.c whether through (
“ | muster roll/hand receipt/direct-contract ’
basis? Please see note below, L ( o
21 O/o the CE(C),BSNL,Assam Civil
) ]"I'CSC('H ollice & plﬂCC of W(')rking_ _zone, G_(.]w;\ha[i.
22 o @1700/-P.M,
Present monthly amount being paid to the
.| worker/last amount paid to the worker
23 |° Yes

;
i
iA
|
o

24 . : - Scems to be fi.
Whether the worker is physical ly fit and
sound,
25 T . : The worker is working more than 4
Any other information hours per day. and ptting puyment
monthly basis. !
Notes:- r

1), Only the casual workers dircetly engaged

through mustee-roll/hand receipt/contract etc.

and paid dircetly by lﬂc'Dcp:irlmcnt
to be included. The workers engaged &

paid through a third party contract are not included in the above list.

2). Only the details of those workers who have completed 240 d

ays in a year

should be given in the Anncxure-1.The details of workers who have not c:o‘mplctcd 240

days in aycar should be given in scparale
Certificatcs:-

D). This is to certify
knowledge. .

2). This is-also to certify that

" than those listed above in Annexure-1 and 2. -

R

ASW(A-II) 277y

- (ﬁo v

that the: above information is true to. the

.(,09@\,\\ 9\

list in Annexure-2, :
— |

best of my

'~.

as on date there are no more casual rworkcrs other

S

|
|

| [?

: EE(HQ)

{

-

¢ .

o
Siaevsa

)
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~- - IN THE CENT@éE_ADMINISTRATIVE ?RIBUNAL - s

‘GUWAHATT BENCH :: ‘GUWAHATT ' “ di’?

T ; o f

K4 XSS

y AR

Siri Basurzm Deka 8]

Unien ef Indis & Ors.
| - And -
Iy THE MATTER OF g3

Witten staterent submitted
by the respendents. -

The respendents beg te submit written statezent

as fellews :=

/

1e That with regard te para - L.q ef 04, the
respendents beg to effer ne csmments.

2 That with regard te para - 4.2 ef 04, fhe
respandents' beg te state that the applicant engsged as
part time ca\.syt.l sweeper frem July11995 and werked up

te Julyi12001. It is net cerrect that ke was sppeinted

M R
against a regular vacancy in the mentk ef August11995.

3. That with Tegard te para - 4.3 eof 04, the
Tespendents beg te state that tke applicant was engaged
s part time casutl gwesper frem July11995 and payment
were made en hand receipt (4CG-17) but frem Septi197

on e issued as—;er departrental

onvard, ssnctien mere wer
—— P
precedure te facilitate the payment,

Werking heurs 0600 keurs te 1400 Wrs is net -

cerrect as he was engaged en part time basis fer

cempleting tke task of cleaning a sweeping the Office

befere warking heurs en each werking day.
contd...F/2
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(5\
. 2=

- The change in ameunt paid per menth was due
te (1) BRevisien ef fair wages (ii) Ceverage of lare
fleer ares and (i1i) inclusien ef mere activities

like clesning ef files,windews etc.

e =~ That with Tegard t8 Dara - el of Ouhs, the
respendents beg to state thet tie time for mx

sweeping and ether activities takes less than 8 hrs.

W
&s per standard andhence part time casusl lcbeurer
was engaged.

e ‘That with regard te para - 4.5 of O.Asy the

respendents beg te state that the change in ameunt
Pald per mnth was due te (i) Revisien of fair waged

. (11) Covergge of mere flser area ( iii) inclusien of mere

- activities like files windews etc.

That with regard to para « 4.4 of O.A., the

respsndents beg te state that the appl:.cant was
workeng frem July'195 but sanctien were issued from

| Sept197 onwarés, f)rier te that payments were made

in hénd receipts (ACG-17), The particulars sent sn
31 .07.2000,_ specieii& mentisned that the applicant

was a part time casual sweeper. Sanctisn meme eof

8/2000 alse specifies part time nature of Jeb,

7 That with xg regard te para - 4.7 of 0.A
the respondents bez yo state that the applicent
beg te state that the applicant was werking as part

time casual sweeper werking for abeut 4 keurs a daye

contdese. oP/B



.

8e Tast with regard te para = 4.8 of O.A.

the respendents beg te state that the appliéant
was werking as part time casual sweeper werking

fer abeut i hours a daye

Qe Taat with regard t® para =~ L9 of 0.4,

the respencentd bag te effer ne cemments.

VERIFICATION 000



YERIFICATION.

I, sari SI\G\M(M& Choanden_ R presently
working as kaﬁﬂ D&ULcﬁv'E&LnnéLfg}e duly autherised
and corpetent te sign this verification, do hereby
solemly affirn and declare that the statements made
in para

@re true te my knewledge and belisf, these made in

para

being matter ef record, are true te my infermation am
derived therefram and the rest are ny humble submlsgien
befere th Honible Tribunal, I have net suppressed

any naterial facts.

And I sign this verificatien en this /9 ¢tk

day of Turts '+ 200Q

Bﬁ%mv (fans 3

ot T e tLedal)
) \n.n'l Chrest st Foreoem Hed
Be:is_;m gen aNn v T #W, )
maAa, ! s Py ol
mrh' Chl‘p' Tand ol S l--lo . o :\.'.w
010 agg ot ATANWA Y A 9
AW TIHT L

S, DUV
Aasam Terzcom VU
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

In the matter of -
Codr, Mo, 5 of
Shri Basuram Deka -
s -
Union of India & Ors.
farrect
In the matter of :
A% under
s S, LR
vacanoy only and he
: attends duty From o Mivs . to 1400 hes, on .
wobking daw . His

ancd 8 of the writhen

T he

A1 GRS

Bohrs. on each working day like other casual




G That in the

applicatio

o

WOrKErs and not as oa part time o

in 199,

anc L roumstan ces stat

to be allowsd with o
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|

e

T, 3r

esident of

a4

-

villagse @ty

ram Deka, Son of

VERIFICATION

g Hataru Deka

vierify that the

K

part tims Casual

P

statemnsnts macs

& this rejoinder are true to my knowledge and I

any

{ir=n

vaerification on thiz  the 7th day of

NN
B e,

RIS v rReN P kyq




